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0.A.758/93 Date of Decisicn: 17-12-93

ORDER
J&s per Hon'ble Shri T. Chandrasekhara Reddy, Member(J))

This is an application filed under Section
1¢ of the Administrative Tribunals Act to direct the
respondents to appoint the applicant in the post of Driver
or any other suitable post in therespondent's organisation
and to pass such other order or orders as may deem fit

znd proper in the circumstances of the case,

2. Survey No.1698 measuring 2500 Sg.mtrse.situated
at Pedda-palli village belonged to the applicant herein

and his father. For the purpose of construction of Microwave
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by the respondent , and a compensation of Rs.24, 480-25 p
paise had been paid to the applicant’s father for acquisition W
of the said land. It is the case of the applicant that

except the above said 0-25 kuntas of land, that the applicant’s
family &id not own and possess any other land and by
acquisition of the said land, theik livelihood is taken away
and so, it is the case of the applicant, that unless he is
appointed in suitable post, that #his family will not be

able to survive. So, the present application is filed for

the relief as already indicated above,

3. Counter is filed by the respondents opposing this
OA.
4, It is said that the applicant had passed 8th

Class and the applicant possesses driving licence. When the
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Reddy, counsel for the applicant(ang Mr NV Ramana, Standing

Counsel for the respondent -, it became clear that the

applicant had apprcached this Tribunal directly, without
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making proper representsgtion to the competent authority
for redressal of his gr%evance. So, in view of this
position, we are of the Ppihion, that interest of justice
would be better served if this OA is disposed of by giving

appropriate directions to the respondents.

5. Hence, the applicant is permitted to make
proper representation toithe cempetent authority for
redressal of his grievanqe within 15 days from the date of
communication of this orderR_EOn receipt of such represen-
- |
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tation by the competent authority from _gherapplicant, the
A | .

competent authority shal% consider the saild representation

of the applicant and pass appropriate orders within two

months thereafter. The parties shall bear their own costs.

fl . QKQMU\QQSC’: 1(-‘\54::_0
i (T.CHANDRASEKHARA REDDY)

Member (Judl.)

Dated:The 17th ﬁecember,1993 1‘ :

(Dictated 'in the open court)

spr .

Copy to:= ;

1+ The Divisional Engineer, Telscom, Microwave Project, Hyd.

2. One copy to Sri. A,Sudarshan Reddy, advocate, 1-9-312/6/2
Vidyanagar, Hyd.44.,

de One copy to Sri., D.Francis Paul, SC for Rlys, CAT, Hyd.

4, One copy to Library, AT, Hyd,

5. One spare cagy. 5

Ram/=-




e, . - ! S iéf‘i Y
' ' R
) .. 7 - (9 /7 r75“§22> &
. . = 14 N
t ' . ' . .
TYPED BY COMPARED_BY F r
& @

, CHECKEL BY APPROVED By

I8 THE CEETPAL ADMINISTRATT VE TRIBUVAL

ERABAD BENCH HYDERABAD

L]
o

THE HON‘ELE‘MR.J-STICE'V.NEELADRI RAC

VICE-CHAIRMAN'

THE HON'BLE MR .AoB.GORTHI :MEMBER(A)

THE HON'BLE MR T.GHANDRASEKHAR REDDY: A
MEMBER(J) -
AN

THE HON'BLE MR.R « BANGARAJAN 3 MEMBER(A)
o ! ‘

Dated: '17/42?{993-

OREER/JUDGMENT ; e S :

0.hNo. . ACK)g 3,

' : : T.A . No. : ¥+
» » - ) b

Ad 1tted apd Interlm directions

Re je ted/Ordg:ed.
“—NoTTIder as toPcosts,






